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(x) Need for Development of Prradeep
Po:t

SHRI BRAJAMOHAN MOHANTY :
(Puriy ;- -Sir, although Paradeep Port in
Orissa is one of the major ports of the
country, it is not in a healthy condition,
The loss and profit account is not en-
couraging The cargo handling is much
below the capacity, The Port has silted
up and now existing depth is reported to
be around 25 to 26 feet. Number of
vessels are not being able to negotiate the
Port which results in heavy loss to the
Port  The dredging arrangement made
by the Port Authority is quite inadcquate -
The Port authorities approached the
GO‘fernmcut for financial sanction for
baving a dredger which has not been
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complied with. During the ‘last six
months, @ pumber of ships have been
returned because of the low draught of
the Port,

The development of Orissa very much
depends upon the healthy growth of the
Paradeep Port. The economy of QOrissa
is inter-linked with the Port but the con-
dition of the Port is going from bad to
worse, Immediate ecfforts are necessary
to bring the Paradeep Port to its desircd
level of growth and potentiality.

(xi) Necd to extend the relaxatiom of height
for recru.tment in army to Muslims and
backward classes
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JULY 85, 1984

W hite Paper on .
Punjab agiratiqn (Dis,)

12.42 brs,

DISCUSSION gg : WHITE PAPER
ON PUNJAB AGITATION—Comd.

MR. DEPUTY SPEAKER : We
now take up further consideration of
the white paper on Punjab Agitation,

Prof, Madhu Dandavate,

PROF. MADHU DANDAVYATE
(Rajapur) : With your prior permission,
Sir, before you call the next speaker, 1
would just take half a minute,

Yesterday, for want of time, I could
not make four small suggestions which 1
wanted to make to the Government and
know their response, [ will read out the
four suggestions,

For giving healing touch to the Punjab
State and to bring about normalisation
there,,I suggest the withdrawal of troops
from the Golden Temple complex,

Giving financial assistance to the Kkith
and kin of all those people who were
killed by the extremists, of the jawans
who died and also of the devotees who
were killed in the clash :

Ending of controversy, regarding Kar
Seva so that the Sikhs are not further
divided and ending of press censorship ;
and

- Lastly, to settle the Punjab
through renewed negotiations.

tangle

SHRI INDRAJIT GUPTA (Basir-
hat) : May I give my suggestions also ?

MR. DEPUTY SPEAKER : He has
given in writing that yesterday, he
wanted to make the suggestions which he
could not do for want of time, He
wanted to clarify them and I permitted
him as a special case.

Shri Y.B, Chavan.
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